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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 339/XC-S-1-15-S-2022
Dated Lucknow, June 6, 2022

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Audyogik Kshetra
Vikas (Sanshodhan) Vidheyak, 2022 introduced in the Uttar Pradesh Legislative Assembly on
May 28, 2022.

THE UTTAR PRADESH INDUSTRIAL AREA DEVELOPMENT
(AMENDMENT) BILL, 2022

A
BILL
Sfurther to amend the Uttar Pradesh Industrial Area Development Act, 1976.

IT Is HEREBY enacted in the Seventy third Year of the Republic of India as
follows:-

Short title and 1. (1) This Act may be called the Uttar Pradesh Industrial Area Development
commencement A mendment) Act, 2022.

(2) It shall be deemed to have come into force with effect from January 7, 2022.

Amendment of 2. In section 7 of the Uttar Pradesh Industrial Area Development Act, 1976 for the

section 70f U.P. 5 viso the following proviso, shall be substituted, namely:-
Actno. 6 of 1976

" Provided that,—

(a) where any land has been allotted on lease before 28.07.2020 for setting
up of an industrial unit and/or an Information Technology/ Information
Technology Enabled Services unit (IT/ITES); and

(b) the land has not been utilized (functional/ minimum completion) by
28.07.2020 as per the norms laid down by the Authority; and

(c) a period of eight years from the date of execution of lease deed or the
period fixed for such utilisation as per the terms and conditions of allotment,
whichever is longer, has lapsed by 28.07.2020; and

(d) a notice has been given by the Authority to such allottee atleast three
months prior to 31.12.2022 to utilise the said land by 31.12.2022 for the
purpose for which it was allotted and apprising him of the consequences as
mentioned hereafter of the failure to do so; and

(e) the allottee does not utilise the land by 31.12.2022;

then the allotment and lease deed will stand automatically cancelled and allotted land will
vest with the Authority on 31-12-2022":

Provided further that the State Government may, by a general or special order,
extend the date of such cancellation and vesting as mentioned in the above proviso, in the
interest of promotion of investment and employment generation.

Explanation-1:— The aforesaid amendment does not entitle any allottee/unit to
claim a minimum completion period of eight years. The period fixed for such utilisation
shall continue to be governed by the terms and conditions of allotment and the policy of
the concerned Authority, including the applicability of extension of time and other
interests and charges.
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Explanation-2:— The refund of money deposited by the allottee on such
cancellation of allotment and lease deed, and vesting of land in Authority shall be as per
the policy of the concerned Authority.

U.P. Ordinance 3. (1) The Uttar Pradesh Industrial Area Development Repealand
no.30f2022 (Amendment) Ordinance, 2022 is hereby repealed. saving

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

In order to accelerate industrialization in the State, it was felt necessary to increase land bank and
the U.P. Industrial Area Development (Amendment) Ordinance, 2020 was promulgated with effect from
July 28, 2020 providing that where a land allotted to an industrial unit is not utilized for the purpose for
which it was allotted within a period of five years from the date of possession or within the period fixed
for such utilization, the lease deed in favour of Industrial unit shall stand cancelled. The aforesaid
Ordinance was replaced by the U.P. Industrial Area Development (Amendment) Act, 2020. However at
the time when the aforesaid Ordinance and Act were notified, the COVID pandemic had started due to
which the industrial activities were adversely affected.

In view of the above, it was decided to amend the U.P. Industrial Area development Act, 1976
(U.P. Act no. 6 of 1976) by substituting the proviso to section 7 of the said Act providing that where any
land owned by an industrial unit and/or any information technology/ information technology enabled
service units (IT/ITES) has been allotted on lease before 28.07.2020 and according to the norms set by the
Authority and the land has not been used till 28.07.2020, then the said allotment and lease deed shall
automatically be deemed to have been cancelled and the said land shall vest in the Authority.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Industrial Area Development (Amendment)
Ordinance, 2022 (Uttar Pradesh Ordinance no. 3 of 2022) was promulgated by the Governor on
January 07, 2022.

This Bill is introduced to replace the aforesaid Ordinance.

NAND GOPAL GUPTA "NANDI"
Mantri,

Audyogik Vikas.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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